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Bill No. 2 of 2026.
THE HIMACHAL PRADESH VALUE ADDED TAX (AMENDMENT)
BILL, 2026
ARRANGEMENT OF CLAUSES
Clauses:
1. Short title.

2. Amendment of section 2.
3. Insertion of section 6-A.

Bill No. 2 of 2026.
THE HIMACHAL PRADESH VALUE ADDED TAX (AMENDMENT) BILL, 2026
(As INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL
further to amend the Himachal Pradesh Value Added Tax Act, 2005 (Act No. 12 of 2005).

BEe it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-seventh
Year of the Republic of India as follows:—

1. Short Title—This Act may be called the Himachal Pradesh Value Added Tax
(Amendment) Act, 2026.

2. Amendment of Section 2.—In section 2 of the Himachal Pradesh Value Added Tax
Act, 2005 (hereinafter referred to as the “principal Act”), after clause “p”, the following clause
shall be inserted, namely:—

“(pp) “Orphan and Widow Cess” means the cess levied under section 6-A of the Act.”.

3. Insertion of section 6-A.— After section 6 of the principal Act, the following shall be
inserted, namely:—

"6-A. Orphan and Widow Cess.—(1) Notwithstanding anything contained in this
Act, and in addition to the tax levied under section 6, there shall be levied and
collected from every dealer, a cess namely the Orphan and Widow Cess, as may be



determined by the Government by way of notification, but not exceeding rupees five
per litre on Petrol and High Speed Diesel, at the point of first sale in the State.
(2) The amount of Cess collected shall be credited to the Orphan and Widow Welfare
Fund.

(3) The amount of Orphan and Widow Cess collected shall be utilised for the welfare of
orphans and widows.".

STATEMENT OF OBJECTS AND REASONS

The Government has been providing financial assistance and welfare support to orphans and
widows belonging to economically weaker sections of society through various schemes. In order to
ensure a dedicated, stable and sustainable source of revenue for the effective implementation and
strengthening of such welfare measures, it has been considered necessary to levy a specific cess on
Petrol and High Speed Diesel at the point of first sale in the State.

The proposed Bill seeks to provide for the levy and collection of a cess, to be called the
“Orphan and Widow Cess”, in addition to the tax already leviable under the existing law. The cess
shall be levied at such rate per litre as may be notified by the Government, subject to a maximum
ceiling of rupees five per litre, thereby ensuring that the levy remains reasonable and does not
impose an undue burden on consumers.

The proposed Bill thus seeks to mobilise resources for the welfare of orphans and widows
under the Act.

This Bill seeks to achieve the aforesaid objectives.

(SUKHVINDER SINGH SUKHU)
Chief Minister.
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